FORM A

Public Announcement

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons)
Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF JMV ISPAT PRIVATE LIMITED

Relevant Particulars
1. Name of corporate debtor JMV ISPAT PRIVATE LIMITED
2 Date of incorporation of corporate debtor 07/04/2011
3. Authority under which corporate debtor is | Registrar of Companies, Delhi (ROC Delhi I)
incorporated / registered
4, Corporate Identity No. (CIN) / Limited U27100DL2011PTC217243
Liability Identification No. of corporate
debtor
2, Address of the registered office and T-19-A, First Floor, Khirki Extension, Malviya Nagar. |
principal office (if any) of corporate debtor | New Delhi - 110017 ‘
6. Insolvency commencement date in respect | 22/05/2026 |
of corporate debtor
7. Estimated date of closure of insolvency 18/11/2026
resolution process
8. Name, registration number and Hemi Gupta
Authorisation for Assignment (AFA) Registration No.: IBBI/IPA-002/IP-N00147/2017-
details of the insolvency professional 18/10383

acting as interim resolution professional AFA No.: AA2/10383/02/311226/204242
AFA Valid Till: 31/12/2026

9. Address and e-mail of the interim B-84, Takshila Colony, Near Medical College, Garh
resolution professional, as registered with Road, Near K L International School ,Meerut, Uttar
the Board Pradesh — 250004
E-mail: hemigupta@rediffmail.com
10. Address and e-mail to be used for B-84. Takshila Colony, Near Medical College, Garh
correspondence with the interim resolution Road, Near K L International School, Uttar Pradesh —
professional 250004
E-mail; cirp.jmvispat@gmail.com
11 Last date for submission of claims 05/06/2026 e
12 Classes of creditors, if any. under clause Based upon the information available with the Ministry '
(b) of sub-section (6A) of section 21, of Corporate Affairs, there is no class of Creditors
ascertained by the interim resolution
professional
13. Names of Insolvency Professionals NOT APPLICABLE

identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

14. Relevant Forms and Details of authorized Web link: hitps://ibbi.gov.i n‘home/downloads
representatives are available at:

Notice is hereby given that the National Company Law Tribunal, New Delhi Bench (Court-11) in C.P. (1B)-236/ND/2025
has ordered the commencement of a corporate insolvency resolution process of JMV ISPAT PRIVATE LIMITED on
22/05/2026.

The creditors of JMV ISPAT PRIVATE LIMITED, are hereby called upon to submit their claims with proot on or betore
05/06/2026 to the interim resolution professional at the address mentioned against entry No. 10.




The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit the

claims with proof in person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.

B 50

Hemi Gup =

Interim Resolution Professional, JMV Ispat Private Limited
Regn. No. : IBBI/IPA-002/1P-N00147/2017-18/10383

Date : 24th May, 2026
Place : Meerut
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nagarnigamroorkee@gmail.com
Press Note
Tender Notice (E-Tender Notice)

Municipal Corporation Roorkee, District Haridwar invites open E-Tender in Two Bid
System (Technical & Financial) from eligible and experienced agencies for "Scientific
Processing, Resource Recovery and Operation & Maintenance of Fresh Municiple
Solid Waste Processing Facility at Saliyar, Roorkee."
(extendable by 01 years subject to satisfactory performance). The estimated waste
generation is 145.04 TPD. The tender fee is Rs. 10,000/~ (non- refundable) and the
Earnest Money Deposit (EMD) is Rs. 11,89,671/- Detailed tender documents and
eligibility criteria are available on the official e-tender portal: https://uktenders.gov.in
Interested bidders may submit their online applications within the prescribed date and
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Motice for calming Share of Sunrakshakk Industries India Limited
(Formally known as A K, Spintex Limited.)

| Tej Singh Gharbara 5/o Sh. Veni Chand Gharbara RIG 43160 New Ashok Vihar, Bhopal Pura
Udaipur declaring that | am having 900 Shares of SUNRAKSHAKK INDUSTRUES INDIA
LIMITED (Formerly Known as A K. SPINTEX LIMITED] Bhilwara, which | purchased in
cash from Sohanlal Jain and Niramala Jain Rio Udaipur but | had not send Transfer Deed and
Share certificate to company for execute thes transfer inmy name, Now | am sending Transter
Deed and Share certificate to company for transfermng these share inmy name, i any person
hawe any objoctien ragarding this transfer then they may contact 1o company within 60 days
from publication of thés notica, if na objection will register then company will transfer thase
sharg in my name,
Place: Bhilwara

Date: 244k May, 2028

Claimant
Tej Singh Gharbara

FORM NO. INC-26
[Pursuant to Rule’ 30 of the Companies (Incorporation) Rules, 2014]

Advertisement to be published in the newspaper
for change of registered office of the company from
one state to another Before the Central Government

Northen Region
In the matier of sub-secton (4) of Section 13 of Companies Act, 2013 and
clause (8] of sub-rule {5) of nule 30 of the Companies {Incorporation) Rules,

2014

AND
the matter of YAPMA BUILDTECH PRIVATE LIMITED
it Registered Office at MS-100

In
(UT0M108DL201TPTCI15483) having
SHAKARPUR, DELHI-110092
Patitiomer
MOTICE s hereby given io the General Public that the Company proposes fo
make  application o the Central Government under Section 1.3 of the
Companies Act, 2013 seeking confirmation of alieration of the Memorandum of
Asspciation of the Company in terms of the Special Resclution passed at the
Extra-Ordinary General Meeting held on Wednesday, 207 August, 2025 o
enable the Company to change its Registered office from “Mational Capital
Territory of Delhi” fothe “State of Uttar Pradesh".
Any person whose interestis likely to be affected by the proposad change of the
Registered Office of the Company may deliver either an the MCA-21 poral
{wraner. mea.gonein by filing Investor complaint form or cause fo ba daliverad or
sand by registerad post of his/her objections supportad by an Affidawvil stating
fhe natura of hislher intarest and grounds of apposition to tha Regional Diraclor,
Morhern Bagion, B-2 Wing, 2nd Floor, PL Baan Dayal anlyodaya Bhawan
(garlier known as Paryavaran Bhawan), GO Complex, Mew Delhi=110003
within fourtesn days from the dale of publication of this nolice with a copy o the
applicant Comipany al 18 registered officeatihe address menlioned below,
Reagd, Of. H.NO. 1, KHASRA NO_ 13931, GROUND FLOOR, MAIN ROAD,
VILLAGE-BUDHPUR, LANDMARK-0OPP, RAMA SWEETS, DELHI-1T10036
Regd. Off: MBE-100 SHAKARPUR, DELHI-110092
By Order of the Board of Directors

For YAPMA BUILDTECH PRIVATE LIMITED
(MANJEET BARAR)

Director

DIN: 09618739

Add: D1212A, Tower-D, Saya Zion Bishrakh,
Uttar Pradesh-201306

Place : New Delhi
Date ; 20,08 2025

OFFICE OF THE RECOVERY OFFICER - I/ll

DEBTS RECOVERY TRIBUNAL DELHI(DRT 1)
dth Floor, Jeevan Tara Building, Parliament Street, New Delhi-110001

DEMAND NOTICE
NOTICE UNDER SECTIONS 25 TO 28 OF THE RECOVERY OF DEBTS
& BANKRUPTCY ACT, 1993 AND RULE 2 OF SECOND SCHEDULE
TO THE INCOME TAX ACT, 1961.
RC/84/2026 21-04-2026

PUNJAB NATIONAL BANK Versus ANUP MITTAL
To
(CD1) ANUPMITTAL 30 RAJINDER KR MITTAL,
231 BLOCK 2 ROOP NAGAR DELHI- 110007
AlsAr 1516 7 3667 BLOCK-B FLOOR 10TH UNIT MO 1006 AREA 13835 S Mir
VIHHAN HEIGHTSVRIDAVAN Y OJANARAEBAREILLY ROAD LUCKNOW
(CD2) DEEPALIGUPTAWO ANIL MITTAL
R 231, BLOCK-2, RODP NAGAR, DELHI- 110007
(CD3) VIHHAN HEIGHTS A PROJECT OF VIVEK INFRATECH PNT, LTD. VRINDAVAN
YOJANA, RAEBAREILLY ROAD, 5, SARAN CHAMBERS-1, PARK ROAD.
HAZARATGAM, LUCKNOW 226001
Thiz & to nodify that as per the Recovery Cenificate izaued in pursuance of orders pazsad by
e Presiding Officar, DEBTS RECOVERY TRIBUMAL DELHI (DRT 1) in OAJIISI2023 an
amoient of Rs 3083925 [Rupees Thirty Lakhs Eighty Three Thousands Nine Hundred Tweanty
Five Only] along with pendertelite and futare interes! & 7.55% Compound Inferest Marithiy
wa ! 0132013 bl readzation and costs of Rs 33005 [Rupees Thirty Three Thousands Five
Only | has becoms due agasns] you {Joinlly and severally! FullyiLimitad)
2, You are hereby dirgcled b pay the abave sum within 15 days of ihe receipts of the nolice,
failirg which the recovery shall be made in aocordance with the Recovery of Debts Due to Banks
ard Financial Instilutions A2, 1953 and Rules there Urder.
3. Yau ara hersby orderad |0 declare on an affidawi the particulars of yaurs assals on or bafore
tha naxt date ofhearng
4. You are hersby ordered o sppear before the: undersigned on 29052026 &1 10030 a.m,
fior furiher proceedings.
S0 Inaddiban bo thesum aborasaid, you will 8250 be lable lopay.
(a) Suchinteresls as s payeble for the penod commencing immediately after this nofice of the
certificale  execution proceedings
b Allcosts, charges and expenses incurred in respact of the serace of this notice and warrants
and olher procazses and all sther proceedings taken for recovenng e amount due
Given under my hand and the s2al af the Triuna, on s cabe: 2110439026,
i RAVINDER KUMAR TOMAR, Recovery Dfficer-|
- DEBTS RECOVERY TRIBUNAL DELHI (DRT 1)

HERO HOUSING FINANCE LIMITED
Registered Office: 09, Cammunity Cantra, Basant Lok, Vasant Vihar, Mew
Delhi-110057, Branch Office: A-6, Third Floos, Sector-d, Needa-201307
HeroHousing Toll Free Mumber: 1800 212 BE00 | Email: customer.careqdherohil.com
Financs Webslte: www hesahcuzingfinance.com | CIN: Le5T920L20TARLCZ0T48

PUBLIC NOTICE (SALE OF IMMOVABLE PROPERTY THROUGH PRIVATE TREATY)

Ehbuline of Sale by Private Treaty under Hule & read with Rule 9 of Security Interest
Enforcement) Rules EI:F[I'E'!I |
Moatice is heneby given o the public in 'general and 1o the borowes/co-borrower ("Barrowers”)
|n£aﬂ::ulaq that below described secured-azset which is mertgaged to Hero Housing Financea
Ltd {"Secured ErEdI!Dr"I,_pDEiESSIDn of which kas beaen iaken hjﬂ g Mrtfhorised Officer will ba
soid on “As s Whare Is”, Az 15 What Is™ And “Whatever There |5™ basis by way of Private Treafy,
The sale by private trealy will fake place any day after Bifteen days (15 Days) from the date of

)

ihis pubdication The detads are mone parlicilaty mentioned herdin below
Hmtﬂhwm’{‘t : Reserve
Loan Account Mo, Motice & Amount as
Cuarastor|s)/ Legal on date Earnest Money | Pessessian
Heiris)i Legal Rep. Depasit (EMD)
HHENSPHOUZ Himanshu Gala, A5/02/2025, £,15000/- | Physical
2000037976 Moha Wit Of Rs. 12,06.626/-As 51500/
Himanshu Gala On 220052026 Rk
!Eﬁﬂﬁﬂﬂlﬂ_&f_ﬂ'muﬁg: "Flat Mo FR-2, First Floar, Rear Rhs From Morth Side Without Roof
g?rlts Constructed On Flot No-5, Khasra Moo 418 Mid2, Having Area Measuring 410 5g. Yds. Le

44 5n. Mirs, Sant Nagar I:umEIr.-r:. Village- Sadublabad, Paigana And Tehsil- Loni, Bistrict-
| Ghaziabad, Uttar Pradesh- 201102 Plot Mo, 5 Bounded By: East- C Passage & Flat No Ff-01,
West- Other's Proparty, Narth- C Passege & Flat No. Ugf- 07, South- (iher's Property

HHENSPHOUZ Malti Sharma, 17/10/2023, 6,50,000/- | Physical
2000025260 Ajay Kumar Rs. 2976783~ [ eeoon |
As On 22/05/2026 -

| ipdi 2 Flat Mo. 5§-1, Second Floor, Front Lhs Without Roof Rights, Covered
Area Measurimg 53 ds e 44,31 Sg. Mirs, MG, Bailt On Plot Mo-128, Khasra Mo-299, Gali
Mo, 12, 0-4, Ashok Vatika, Village Pasonda, Pargana Loni, Tehsil And District Ghariabad, Utkar
|Pradesh- 201005, North: Ciher Property East; Rear Side Property/ Oihes Property, South: Front

fehs Fiat /Plat Mo, 127 West: RPoad15 Fi
HHFRSPHOUZ Marender Singh, 1722024 7,00, 00y - Physical
J000036619 Dy Wife Of Harender | R, 'FE,H,BEf."
As On 22/05/2026 70,000;-

| Description OFf Proparty: & Residential Flat Moo Ugh-07, Uppar Ground Floor Rear Lhs Withaut Roof

Built Om Plat Mo. £-%3a, Khasra Ko 353 Admeasuring Area 360 50 FL Le 3344 Sg. Mir. Situated)
Al Rail Vihar Village Sadullabad, Tehsil Loni District Ghaziabod, Uttar Pradesh. Bounded By:
[Worth: Plot No. &4-33h, East: Fiot No, A-93 South: Road 30 Fr Wide, West: Road 30 Ft Wide

Authorised Dfficer’s Details: Name: kv Ershad A4 Phome No.: BROZZ70415
Email ID: prehad aligheabil.oomn
Private Treaty to be execoted awy day after 11-06-2026.
Parchaser ldentified

The undersigned a8 futhorized Officer of Harp Hausing Financa Lid, has {aken over possession
of the schedula gro rlg.'l:iesg uzd 13(4) of the SARFAESI Act, 2002 all previous attemngt ia
auction through inviting public bid failed. Hence, Public a1 large is hei? ifarmead that tha
secured propertylies) as mentioned above are avadable for sale, through Frivate Treaty, as per
the terms agreeable 1o HHFL for realisatan of HHFL'S dues on "85 15 WHERE |5 BA%IS™ and
A5 1S WHAT IS BASIST

Standard terms & conditions for sale of property through Private Treaty are as under:

1. Sale thraugh Private Trealy will be on "A%5 1S WHERE IS BAZIS" and "AS |5 WHAT |15 BABIS™.

Thuz, nio piblic bid shall be invited

2, Bld increment amaunt shalf be 85 15000 (Fiftean Thousand Only) for Reserve Prce il 25
lakhs, Rz fﬂﬂﬂt-_iTweMy—Fme Thausand Clnlg'ym Raserve Price abowve 25 Lekhstill 50 fakh,
Rs 50,000 (Fifty Thousand Only) far Reserve Price above 50 Lakh till Terdre, Re 1,00,0040 {1
Lakh Dndyp Tor Reserwa price Beyond 1. Crare

3, Such purchaser shall be required to deposit 25% of the sale consideration on the next

working day of receipt of HHFL's acceptance.of offer for purchase of property and the

remaining amaunt withen 15 days thareafter.

The prrchasear has to deposit 10% of the offered amounl along with aﬂpﬁ:atinn which will

be adsusted against Z5% of the deposil 1o be made as per clagse [2) above.

Fallure 1o remit the amouni as required undes clause (2} abaove, will cause Forfelture of

amaunt already paid including 10% of the amount pald afong with apolication.

In case of non-accepiance of gffer of purchase by HHFL, the armauant of 10% paid along with

the applicaiion witl be refunded withaut any interest,

The plclr:lﬁILIE be =nuglzurd with all the existing and future encumbrances whether kiown or

unknown o HHFL, The Authorized Officer Secured Gredatar shall nod be responsible in any

way for any third-party claima/ rights dues,

8. The purchaser should conduct due diligence on al! aspects retated 1o the propesty (under sals
through private L'E'il[%' fa hisfher satisfaction. The purchazar shall nof be antitled to make any
cladm against the Authoreed Officer/ Secured Creditos in this regard at a later date.

9, The HHFL reserees thie right fo resect any offerof purchase without assigning ary reason

10, In case of more than ane offer, the HHFL will accept the highest offer and there shali nat b
any claim sgainst HHFL from unsuccessful offerer.

11 The interested parlies may contact fhe Autharized Dficer for further details! clarifications
and for submitting thesr application

13, The purchaser has to bear all stamp duty, reglstration fee, and othes expenses, taxes, dutles
in respect of purchass of the propariy

13. Eale shall be in accordance with the provissons of SARFAES] Act! Rules.

14. Furﬁﬂ:u&l{l dedails and visit 1o prn;.lert contact to Me. Ershad Al Fe 5I_I‘,ul:|.-illl-.ﬁ2!bﬂr!3hﬂ.ﬁ!1ﬂ'l

J BEEX2T0415 & Shekhar Singh 9711522275  shekhar singh@herahflcom

15 DAYS SALE NOTICE TO THE BORROWER/GUARANTOR/MORTGAGDR

The above mentioned H-ucrl:lwerfMur1ga-g-:lrr'g3uaﬁr-lur5 are hereby noticed to pay the sum-as
mientioned in Demand Motice under section 7302 with as on date interest and expenses befors
the dafeof Sale Failing which the property shall besold throagh Private Treaty and balance
dises, if gny, will be recovered with interest and cost from wou a8 & Barrowes{s),
Far delailed terms and conditions of the sale, please refer to the link provided in
hitps .t ual. erohomaelinance. in‘hero_h glather-nolice on Hero Housing Finance
Limited (Secured Creditar's) &, www, herahousingfinance.co

Date: 24- May-2026 Sdf-, Authorised Officer,
Place: Delhi-NCR For Hero Housing Finance Limited

-

o an

|

HFORM NO INC-Z6
[Pursuan to Rule 30 the Companies
[Incarporation) Bules, 2014
Belome the Genbral Gayermenl
Ragional Direcior, Morthem: Region- Direclorate-1
In the mattar of the Sub Sachon 4 of Sachion
13 of Companies Act, 2013 snd Clause [a] of
Sub rule[d] of Ruse-30 of the Companias
[Ir:ﬁnrpcralimuﬂulea. 2014

In the matter o
VARTULZ TECHNOLOGIES PRIVATE LIMITED
(RN UT22000L3H 2P TC2EThER)
having iz megistared olfica al 1048, Seclord,
Packal-B, Yasant Kunj. Defhi-110070; india
....Patilianar
Matoe & berety given 1o the General Pubhs that
Ihe company oposes to make application b
the Genlral Gewarnment under Seclion 13 of (ha
Companks Act, 2013 seaking confifmaticn of
altaration of the Mamarandum of Assaciation ol
the Compary in lerms of the spacal resalulion
passed g1 1ha Extra ardinary ganeral maeting held
on 13.04:2026 1o enable the compeny to change
its Registerad Offaca from “NCT of Belhl® wncer
the jursdicton of Registrar of Compenies Delhi 1
fo “State of Haryana®
Any pereca whosa inleresl i= Baly o be aflecied
g}' the propased -:nnﬂﬁe of the ragstered offica
i tha company may deliver aitheron the MCA-21
rial {weaw.mes. govcin by filng svesbar complieind
e ar ca s o be dedvered of send by registered
sl ol higiher 'ﬁ']lﬂ!f"ll:lllﬁ suppeariesd by an atfidavi
slalireg 1he nature of hisihar imerest and grounds
el opposilion 10 1he Ragional Dereclar al tha
pddress Regional Director, Morthern Ragion
Direciorats L B-2 Wing, 2 Floor, Pt Deendayal
Antg.ru:nlia.{la Bhawan, CGO Complax, Mew
Delhi, within Foureen days from the dete of
pubkication af this notica with a8 copy of the
popiicant company a1 s registerad office attha
gddress mentaned Delpw

VARTULZ TECHMCLOGIES PRIVATE LIMITED
(CIN . UT2200DL X1 2P TC23T56E)
10ds, SBactor-A, Pocked-B, Vasant Kunj,
Dadhi=1 1007,

Ermad | sanjioodecubein
Tolophore Numbar | +31 9910075393

For Vanulz Technalogies Private Limaed

Dated : 2204 226

Zanjiv Baipe.n-l
Flace ; Mew Dali

Director
DIM | DEYOBSTE

SUPRANEET FINANGE AND
CONSULTANTS LIMITED

Regd. Office: C-55/2, Wazirpur

Industrial Area, Delhi-110 052
Ph: 011-42952500
E-Mail: info@sfclindia.com
Website: www.sfclindia.com
CIN : L65921DL1989PLC035261

NOTICE

Notice is hereby given that, pursuant to
Regulation 29(1)(a) read with Regulation
47(1)(a) of the SEBI (Listing Obligations
and Disclosure Requirements)
Regulations 2015 (the Listing
Regulations) that a meeting of the Board
of Directors of the company will be held
Saturday, the 30" May, 2026 at 3:30 p.m
at Regd. Office of the company, inter-alia,
to consider & approve the audited
financial results for the Quarter/ Year
ended 31* March, 2026 and any other
matter with the permission of chair.

It is further notified in pursuance of
Regulation 47(2) of the Listing
Regulations that the further details may
be accessed on Company’s website
(www.sfclindia.com) and may also be
accessed on website of Metropolitan
Stock Exchange (www.msei.in).

Pursuant to SEBI (Prohibition of Insider
Trading) Regulations, 2015 the “Trading
Window” for dealing in shares of
the Company has been closed from
1*April, 2026 till 48 hours after the said
financial results are declared to the Stock

Exchanges.

For Supraneet Finance and Consultants Limited
Sd/-

Place : Delhi (Deepti Jain)

Date : 23" May, 2026 Company Secretary

"IMPORTANT"

Whilst care is taken prior to
acceptance of advertising
copy, itis not possible to verify
its contents. The Indian
Express (P) Limited cannot
be held responsible for such
contents, nor for any loss or
damage incurred as a result of
transactions with companies,
associations or individuals
advertising in its newspapers
or Publications. We therefore
recommend that readers
make necessary inquiries
before sending any monies
or entering into any
agreements with advertisers
or otherwise acting on an
advertisement in any
manner whatsoever.

| PIRAMAL FINANCE LTD.

Piramal {Formerly Known as Piramal Capital and Housing Finance Corporation Lid) CIN:LSES10MH1834FL 0032520
Registered Cffice: Linil ko, 601,62 Fioar, Framal Amit Buiiding. Firamal Agastya Corporate Park, Kaman! Junction, Opp

Finance

Fire Statian. LES Marg, Kurla {i%asl), Mumba=0007 0 -T +51 22 3802 4004 Branch Office: Urst Mo, 01 &09, Ground Foor, GOHTL Marlh Ex Towes, Piot MNa.
A Medali Subhash Flacs, New Deihi- 110034 &Pt No-8, Block-A dnd Floorn, Sector 2, Medda - 501301

POSSESSION NOTICE For Immovable Property as per Rule 8-(1) of the Secirity Inferest [Enforcement) Rules, 2002 and Appendix- IV BT T RELEVANT FAH“J:EIJ.:;? —
Wheraas, the undarsigned bemg the Authorizad Cificer af Firamal Financa Lid, (Formerly Knoen as Piramal Capital and Housing Finance Comaration Lid) 2| Date of incorporation of corporale debior D7 e

under the-Securifisation and Reconstruciion of Financial Assets and Enforcement of Secunity Inbenes| Aot 2002 and In exgrcse of powers tanbered Lnder 3
saction 13012) read wih Rule 3 of the Security Interest [Enforcament) Rules 2002, Demand Malice(s) issued by the Authansed Officer of the company to the »
Broerowar{s] ! Guaremlons} menticned barain below o repay the amount mentioned n the natica within S0 days fom the date of recaipt of the said nolica. The

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankrupley Board of India
Insolvency Resolufion Process for Corporate Persons) Regulations, 2016
FOR THE ATTENTION OF THE CREDITORS OF
JMV ISPAT PRIVATE LIMITED

FORM A

Inconporaied | ragistered

Authorfty under which porporate deblor s

Reostrar of Companies. Dell (ROG Delke i |

berrower hawing failad b repay tha amount, nalice is heretry ghean bo fhe Barowes(s) | Guarandar(s) and the public in genaral that the undarsigned has takan 4. |Corporate Identity No. (CIN) / Limited Liabily (U271 00DLIOVIPTC217243
Prssessian af B propady described herein Delow in sacise of powers conferred a0 him under Sub-Section {4} ol the Sechion 13 of e said Act rad wath Rule Wentification o af corporate dabiar
B of the Sacurty Irmerest Erdorcement rules, 2003 The barrower's afiention & inviled to provisions of suly —section (B) of seclion 13 of theAdt, inrespect of ime § | Address of the registered office and pringipal | T-10-A First Floar, Khirki Extansion, Maliiya
guailabie, to redeem the sacured assets. The bormower in pariculer and the public in gereral ere hereby caudiomed net io deal with the praperty and eny daslings {aiffice {if any) of corporass debaar Maoar: New Dalki — 110047
with tha praperty will ba subject 1o the charga of Pramal Finance L. (Formandy Known 8= Piramad Capilaf and Housing Finance Canporation Lid) far an smodnl B Ihztlue-‘r e o (S Ep—— g [T v e
as melioned hereinurder with intace st ihemsan ’ mrp:fa.tn;yr_‘ebtur i '

-7 Mame of tha Borrowar(s) f Description of Securad Assed Demand Nolice Date Dade of 7. | Estiveved date ol oz ol salventy 107

™ Guarantar(s) (immovable Praperty) and Amount Fossassion \resolulion process .

i (Lean Code Ma. 08T00002745), Khasra Ma 1930 Min Plat Mo 22 Siuted At 20-08-2021 for Rs 5321445 (Fiva | 15052036 B [Name, registrabion number and Authorsation | Hemi Gupha

(Dehragun) Sunny Bishl (Bormowar} | Miriza Mehuwala Mah Pargana Pachwidoor Fakh Thirty Twe Thousand One tar Assgnmaent (AFA] detas of the inschvency |Ruegistation No.
ot Bl il L il i it Ut s e cie W) |ralissional acting 28 inferim resciution. | IBBIPA-D020P-NOO1ATI2017-18/10383

2| (Loan Code Mo, CBT00006358),
(Dehradun) Ashish Sharma [Bamower]
Sushma Eharma [Co-Bormower_1)

HHo 61 Type 2, Mdda Cakany Kedaruram Debeadury
Utaranchal-248001 Boundaras: Morth: Prop of Mr Rana
West Pushla East: 30t Raad, Sauth: Prop, of 3hatada

02-24-2025 far Bs, 343801/ (Rugees
Thrae fakh Fory Three Thousand

Kire Hurdred One Rupess Only

18.05.2026

|prafessional

ARA N AAZNDIAINN 3T 26204242
AFANaR THE 31220

3 (Loan Coda Mo,
HLEAONG2EITE), [Saharanpur]
Mohd Faigal, Shahana
[Barrowr] Mond Sharig. Facan

£ [Co-Bomower 1] Meharaen only. East Wey 2{Hzet wide. South: Way 12 fsetwida.

House tefal meas. 8845 5q. Yards constructed upon the Easlem

of Plat Mp.44 parigining do Kh, Mo.4T401 situated 8t Dara Ali Swad
Bairoan Car Abadi Fazi Cokany, Dl Saharanpur. Bounganes: Norh
Heusa of Mr Aslam, Wasl: Bamaining Part of said Propardy of Mr.

Past 1E-09-2025 for

Rs 2147546/ |Fupesas

Twanty One Lakhs Farly
Sewan Thousand Five
Hurdred Fifty Six Onlyl

19.05. 2000

] .'.ﬂ.*:lﬁ-'e.-ss and email of the mierim
‘prafessicnal, a5 ragislered wilh the Boand

resalulion B-B4, Takthia Colory, Mear Medical
Collaga, Garh Road, Mear £ L inkemalicnal
School Mearul Uttar Pradush — 250004

E-mail: hemiguptaiTradifmail.com

Flace: Dehradun Uttaranchal, Dats : 24,05, X326

(Autherized Officer), Piramal Finance Lid,

‘prafessional

THE BIGGEST CAPITAL
ONE CAN POSSESS

h

HINDLLIA

HINDUJA HOUSING FINANCE LIMITED

Corporate OHica: Mo, 167-169, End Flacr, Anna Salai, Saidapal, Chernai-GO00A S, »
and Branch office: Offica Mo 311 & 312, ITL Morthas Tower, A-9 buikding, NSF Pitampura-110034
Contact details: Rakesh Gupia (ZRM) - 9E73925255 | Akash Mendiratia (RLM): 9525339424 |
Pavran Kumar Pandey (RREM): 80010562716, Email: Auctioni@kindujakoosinglinance.com

MOTICE OF SALE THROUGH PRIVATE TREATY
SALE OF IMMOVABLE ASSETS MORTGAGED TO HHFL UNDER THE SARFAESI ACT, 2002
READ WITH PROVISO TO RULE B{8) AND 9{1).

The undergigned, a5 Autharized Qffcer of HHFL, has aken possassion af the schadula propeety
imder Zection 14{1} of the SARFAES! Act. Public at large is herehy informed that the secured
praperty described inthe Schedule is avaiiabée forsale throwgh Private Treaty/Public E-Auction, on
lrms agreeabli 1o HHFL, Tor reabzation of its dues on an “AS IS WHERE 15", “AS IS WHAT 15" and
"WHATEVER THERE 15" basis, Standard Terms & Condilions: 1. Sz will be conductad stricthy
on A% 15 WHERE 15", “AS I3 WHAT I15” and "WHATEVER THERE I5" basis. &, Purchazer must
deposit 10% of the offered amount along with the appécation and K¥YC éocuments. Thes will ba
adjustad againsl the 25% dapasi raguired upon accaplanca. Mo inferest shall ba payable on ik
EMD. 3. On acceptance of the offer by HEFL, purchasermust deposit 25% of the safe consideration
finclusive of the inital 10%) by the nest working day. 4. Balance 75% of the zale consideration mast
be paid within 15 days ol canlsmation of s, 5, Fafure 1o rermd amounis withen stipulated
tirmealings will rasult in actormates forfeiture of all deposits made, inchuding tha initzal 10% and tha
property may-be résoid without furiher nofice. 6. I HHFL does not accept the offer, the initial 10%
deposit will be refunded withow interest 7. For bigs exceeding RS, 50,00,000- the successiul
purchaser must rermd 1% TDS under Section 190-18 of tha Incame Tax Act. 8. The progerby is sold
with all existing and fuiure encumbrances, whether known o unsnown b HEFL, HHFL shall nof b2
responsible for any third-party claims, rights, or statutory dues. 9. Purchaser must conduct
intdepandent dud diligance or all aspects af te progeshy. Mo clairms will be anleriained (o 10,
HHFL reservas the right to refact any offer or cancel the auction without assigning raasons, 171.
fictionbidssng shafl only be through “onling electronic mode” through- the  website
Wi Bankeauctions. com Or Auction provided by the service pravider B's G India Pyl Lid., 12
Tha biddars may parficipate om thair place ol choics thaugh online poctal, Secured
Credidor’service provider shall not b held respansible for the any infermet connectivity ssue 13,
For any detalls on e-auction prospective bidgers may confact the Service Prowider M/s 61 India Pyt
LAd., hawimg its corporata alficn al Plol Mo. 68, Jrd Floor, Sactor - 44, Gurgaan, Haryana-122003
{Contact Persan Mr, Mithalesh, Mobile Na, TOS0B04466, Email; Mithalesh kumariZelindia com,
Emadl:inzcTindia.com, Prabhakaran.Malaichamyzclindia.com & Supporl (Helpling) Mobile No.
+ B1-T201 981124,26/286, Support Email - SupporlEbankeancBon.com. 14. For participating in the
g-auclion sak, tha imterding bidders shoukl registar thair rame at bitps e Bankesiclions. com
wiell in advance and shall get the user 1D and passward. Intending bidders are advised to chanpe only
the password immediately upon receiving i from the-service provider. 15, For participating in e
auctsn, miendng bidders nave ko deposit a rafundablo Eames Mardny Deposit (EMD e 10% OF
RESERVE PRICE {as mentioned ahowa) shall be payable by intarested bidders through Dermand
CraftMEFT/RTGS in fawvour of *Hindija Housing Finance Lirited”, 16, Inferested parties may contact
the Autheeized Dfficer for detalls and submit Ofer. EMD 2fong with BYC documerts anor befare 04-
OE-2026 at 5,00 pom. 17, Succassid auction Purchases shall bear all stamp duly, regisbation faes,
taxes and other statutory expensss relgted 1o the mortgaged property. 18. The
BorrrwersMorigagors’ fght of redemphon under Seclion 13(8) of the SARFAESL Act stands
plinguistad upen the dale of pubbcatsan of Bhis nolice as per b abast judicial mandaias. 18 Saka
shall ba conduciaed in accordance with he privisions of the SARFAEST Actand Rulay,

SCHEDULE

Description of 1he Proparty {Secured Asset): Private
Parfian bearing number A-2, on Upper Grownd Floor,
Soulh tacing (withoul rool rights), covered anka 45
square yards, in'ol bulltup khasra number 288,14/2
min, oul of area measuring 350 sguare wards,
situated in extended abadi of Lal Dora of Vidage
Ghitonl, Tehsll Vasan Vihar, New Delhi-110030.
Ezst: Road 15 F, West:0ther's Uni, North-Passage
of pihier property, South: Road 20 feet

QUTSTANDING AMOUNT:
Rs.14,73.979/- (Rupees Fourteen Lacs
Sevepty Three Thousand Nine Hundred

Seventy Nine Only) as on 12/07/2023
RESERVE PRICE: Rs. 11,15,000/-
(Rupees Eleven Lakhis) Fifteen
Thousand Only)

EMD: Rs. 1,11,500/- (Rupees One Lakh
Eleven Thousand Five Hundred Only)

LOAN NO: DL/RJP/RJPC/ADDOOODDOS
CO/CPC/CPOF/ADDDDOASS.
Borrowers Mame: 1. Suman
2. Mr. Dayal Singh Bhandari

EMD DEPOSITION LAST DATE: 04-06-2026 till
1700 hrs, DATE/TIME OF E-AUCTION: 09-06-
2026, 1100hrs-1300 hrs. BID INCREASE
AMOUNT: Rs. 10,000/-

Place: Delhi Date : 24.05.2026  Sd/- Autherised Officer- HINDUJA HOUSING FIMANCE LIMITED

Thereon, Costs, Etc.

indiaShelter INDIA SHELTER FINANCE CORPORATION LTD.
Home Loans Regd:Office:- Plot-15,6th Floor, Sec-44, Institutional Area, Gurugram, Haryana-122002 M
Whereas, The Undersigned Being The Authorised Officer Of The India Shelter Finance And Corporation Ltd, Under The
Securitisation And Reconstruction Of Financial Assests And Enforcement (Security) Interest Act,2002 And In Exercise Of
Power Conferred Under Section 13(12) Read With Rule 3 Of The Security Interest (Enforcement) Rules,2002,Issued A
Demand Notice On The Date Noted Against The Account As Mentioned Hereinafter, Calling Upon The Borrower And Also
The Owner Of The Property/Surety To Repay The Amount Within 60 Days From The Date Of The Said Notice. Whereas
The Owner Of The Property And The Other Having Failed To Repay The Amount, Notice Is Hereby Given To The Under
Noted Borrowers And The Public In General That The Undersigned Has Taken Possession Of The Property/les
Described Herein Below In Exercise Of The Powers Conferred On Him/Her Under Section 13(4) Of The Said Act Read
With Rules 8 & 9 Of The Said Rules On The Dates Mentioned Against Each Account. Now, The Borrower In Particular And
The Public In General Is Hereby Cautioned Not To Deal With The Property/les And Any Dealing With The Property/les
Will Be Subject To The Charge Of India Shelter Finance Corporation Ltd For An Amount Mentioned As Below And Interest

POSSESSION NO

V.VA: DROPER

S/0 Prem Singh Nigam, MR. Ashish

Loha Mandi Agra Uttar Pradesh 282002
LA28VLLONS000005123188/
AP-10286827 ) (Branch: Agra-1)

Name of the Borrower/Guarantor Description Of The Charged/mortgaged| Dt.of Demand Notice, Date Of
(Owner Of The Property) & Property (All The Part & Parcel Of The Amount Due As On  |Possession
Loan Account Number Property Consisting Of) Date Of Demand Notice
MRS. Anju W/O Umesh, MR. Ashish All Piece And Parcel Of House No.|Demand Notice 14-July-2025 | 18.05.2026
S/0 Umesh, MR. Umesh Kumar Nigam |48/207 Situated At Khataina|Rs. 17,51,486/- (Rupees

S/0 Umesh 48/207 Loha Mandi Khataina

Lohamandi, Tehsil & District Agra Uttar
Pradesh admeasuring 114.45 Sq Yards.
BOUNDARY:- East- House of Din Dyal,
West-House of Hariom , South Rasta 8
feet wide, North- House of kham Chand.

Seventeen Lakh Fifty One Thousand Four
Hundred Eighty Six Only) Due As On 10-
07-2025 Together With Interest From 11-
07-2025 And Other Charges And Cost Till
The Date Of The Payment

MR./MRS. Manju Devi, MR./MRS.
Mukesh Saxena Baroli Aheer,
Shamasabad ROAD Near T.V.
Tower Agra 282001 Uttar Pradesh
HL2000005217/AP-0476850
(Branch: Agra-1)

All Piece And Parcel Of Part of Plot No. 10/1
area 51.98 Sq.Mts. Sheetla Dham. Colony
Khasra No. 14 Mauza Nagla Kali Tehsil & Distt.
Agra. BOUNDARY:- East: Other's Plot, West:
6.09M wide rasta, North: Remaining part of Plot
No. 10/1, South: Plot No 10.

Demand Notice13-12-2023
Rs. 6,31,149/- (Rupees Six 18.05.2026
Lakh Thirty One Thousand One Hundred
Forty Nine Only) Due As On 13-Dec-
2023 Together With Interest From 14-
Dec-2023 And Other Charges And Cost

Till The Date Of The Payment

Place: AGRA Date: 23.05.2026
For any query please Contact Mr. Sudhir Tomar (+91 9818460101)

For India Shelter Finance Corporation Ltd (Authorized Officer)

SindiaShelter INDIA SHELTER FINANCE CORPORATION LTD. [IHXI0LLE
Home Loans Regd:Office:- Plot-15,6th Floor, Sec-44, Institutional Area, Gurugram, Haryana-122002 MMOVABE PROPER

Whereas, The Undersigned Being The Authorised Officer Of The India Shelter Finance And Corporation Ltd, Under The
Securitisation And Reconstruction Of Financial Assets And Enforcement (Security) Interest Act, 2002 And In Exercise Of Power
Conferred Under Section 13(12) Read With Rule 3 Of The Security Interest (Enforcement) Rules,2002,Issued ADemand Notice On
The Date Noted Against The Account As Mentioned Hereinafter, Calling Upon The Borrower And Also The Owner Of The
Property/Surety To Repay The Amount Within 60 Days From The Date Of The Said Notice. Whereas The Owner Of The Property
And The Other Having Failed To Repay The Amount, Notice Is Hereby Given To The Under Noted Borrowers And The Public In
General That The Undersigned Has Taken Possession Of The Property/les Described Herein Below In Exercise Of The Powers
Conferred On Him/Her Under Section 13(4) Of The Said Act Read With Rules 8 & 9 Of The Said Rules On The Dates Mentioned
Against Each Account. Now, The Borrower In Particular And The Public In General Is Hereby Cautioned Not To Deal With The
Property/les And Any Dealing With The Property/les Will Be Subject To The Charge Of India Shelter Finance Corporation Ltd For An
Amount Mentioned As Below And Interest Thereon, Costs, Etc.

Kumar S/o Hariram & Mr./
Mrs. Hariram S/o Tulachharam
At:patta No. 41, Book No.70, Vill
1 Dwsm, G.p. Bakhtawarpura

Name of the Borrower/Guarantor Description Of The Charged/mortgaged Dt.of Demand Notice, Date Of
(Owner Of The Property) & Property (All The Part & Parcel Of The Amount Due As On  |Possession
Loan Account Number Property Consisting Of) Date Of Demand Notice
Mr./ Mrs. Champa W/o Rakesh | All Piece And Parcel Of Patta No. 41, Book No. 70, | Demand Notice:11-11-2025 | 19.05.2026
Kumar & Mr./ Mrs. Rakesh Vill. 1 Dwsm, G.p. Bakhtawarpura P.s. Suratgarh,|Rs. 494435/- (Rupees Four

Distt. Sri Ganganagar, Rajasthan . Ademesuring
Area- 2660 Sq Ft . Boundary:- North — Madan Lal ,
South —
VaccantLand Then Rasta

Lakh Ninety Four Thousand Four
Hundred Thirty Five Only. Due As On 11-
Nov-2025 Together With Interest From
12-Nov-2025 And Other Charges And

Mahender , East- Ratan Lal , West — Own

Branch-sri Ganganagar

P.s. Suratgarh,Distt. Sri Ganganagar, Rajasthan 335704
ACCOUNT NO.: - HLAPSVLONS000005120229/AP-10284140)

Cost Till The Date Of The Payment.

Mr./ Mrs. Shrawni Devi W/o
Babulal & Mr./ Mrs. Babulal
S/o Hanuman At- Baniyala
Dhani, Kalu Ki Mahawa, Village
Baniyala, Gram Panchayat
Mahawa, Panchayat Samiti
Neemkathana, Dist. Sikar,

All Piece And Parcel Of Patta No 107, Gram —
Baniyala, Gram Panchayat - Mahawa, Panchayat
Samiti Neem Ka Thana, District Sikar, Rajasthan.
Adm. Area 242.10 SQ. YD. BOUNDARY:-- East:
Self Vacant Land And 10 Feet Aam Rasta, West:
House of Umrao & Hanuman, North: 16 Feet Aam
Rasta, South: 17 FeetAam Rasta

Demand Notice:14-Jul-2025

KNOWLEDGE

$ FINANCIAL EXPRESS

Hifl 15 Lisgfl

10, | Addess and e-mail 16 be used for
| comrespondence with the mlerim resalulion

B-B4, Takzshia Calom, Mesar Madical
Collapa, Garh Raad, Mear K L Intemational
Schood. Usiar Pradash — 250004

E-mail: cirp.jmwispatid grmail.com

1

Las! dasa for submisson of daims

R

12, |Classes of credilors, if any, under clausé (B of
fsut=saction (6A) of sechon 21, asterlared by
i mlerim resalulion profassinal

Based upan the micrmakion aeakable wilh
th Minisiry of Compirate AlfEes, here i ns
class of Credilors

in @ chivss {Thrsa fames for aach

10
The tinancal cheditors shal subma hak

Heml Gupta

Date : 24th May, 2026
Place : Meerul

1%, |Names of ingolvency Professanats dentfied 10
tagt s Suthorsed Mepnesariabioed of cedilors
14, [Relavand Farms and Datals of authorized
[represeniatives are avallable ab ’ —— ]
Molica is haraby given thet the Nalional Company Law Tribungl, New Dedhi Banchi{Court-Il) in C.P. {18}
262025 has ardered the commencamant of a corporale insabvancy msolion process of JMY
ISPAT PRIVATE LIMITED on 22/05/2026.

The cradilors of JMWISPAT PRIVBTE LIMITED, are heraby callad upan to submil thar ciaims with proal
an of belore DA/DE0EE o the intenm rasolulaon pralessional al Fe addrass manfioned agairest enlry Ma.

iy Subei| B ciams with prood 0 paran, by pastar by eleclonc mesng
Submission of false or misheading proofs of claim shall atiract penalties,

Inberim Resolution Professional, JMV [spat Private Limited
Regn. No. : IBBHIPA-DG2NP-MO0147 201 T- 1810363

MOT APPLICABLE

L O P e
Wb link hizpe ok, go srvhomeddoamiaads

claerns with proof by eecironic means only, All olher cradilors

REGDLADM DASTUAFFICATION / BEAT OF DREUM/

HEWSPAPER PUBLCATION I BY ALL PERMISSABLE MODES

OFFICE OF THE RECOVERY OFFICER

DEBTS RECOVERY TRIBUNAL-I, DELHI

4" FLOOR, JEEVAN TARA BUILDING, PARLIAMENT STREET, NEW DELHI-110001.

R.C/135/2024

(CD2) DHIRENDER KUMAR,

ALSOAT  40v38. DDAFLATS

201301.

SALE PROCLAMATION

CANARA BANK Vs. B.L. ENTERPRISES
PROCLAMATION OF SALE UNDER RULE 38, 52(2) OF SECOND SCHEDULE TQ THE INCOME TAX ACT, 1961
READWITH THE RECOVERY OF DEBTS DUETO BANK AND FINANCIAL INSTITUTIONS ACT, 1993,

(CD 1) B.L. ENTERPRISES, PROPRIETOR - DHIRENDRA KUMAR, SHOP NO. 7, H-17/4, PARKVIEW COMPLEX,
TANK ROAD, KAROL BAGH, NEW DELHI-110005

PLOT NG, 17, BLOCK A, SECTOR-15, NOIDA, UP-201301.
ALSOAT  B-626, SARQJINI NAGAR, NEW DELHI

, SAROJININAGAR, NEW DELHI
ALSOAT : 98, Z2ND FLOOR, SUKHDEY VIHAR, NEANEW FRIENDS COLONY, NEW DELHI
ALSOAT :WZ-81A, TODAPUR, NEW DELHI-110012
Also Al RIW-7F, 2ND FLOOR, SITAPURI, VILLAGE PALAM, NEVY DELHI-110045

(CD I VIPIN YADAV 50 BHAJAN LAL YADAV, A-17, BLOCK A, SECTOR-15, NOIDA, GAUTAM BUDH NAGAR, LIP-

The under menticned properly will be sald by Public E-auction sale on 25/0B/2028 for recovery of sum of Rs,
43434676.90 (RUPESS FOUR CRORES THIRTY-FOUR LACS THIRTY- FOR THOUSAND SIX HUNDRED
SEVENTY- SIX AND PASIE NINTY OMLY) plus interest and cost payable az per Recovery Certificate issued by Hon'ble
Prosiding Officer, DRT=| (less amount alrady recovared, I any). from B.L. ENTERPRISES.

DESCRIPTION OF PROPERTY

NO., 7. LOWER
GROUND FLOOR
BEING PART OF
PROPERTIES NO.
1716, 17/4, 17/3. B,
GALI NO. 4,
SITUATED IN THE
ABADI OF
GOBINDGARH,
BABA NAGAR,
KAROL BAGH,
NEW DELHI

Mo. | Description of the |[Re \ranue{ﬂemilsaf Valuation | Claims, if any, | Reserve Price | EMD 10% of
of | property to be sold |assessed{a n vy |also state |which have|below which|Raeserve
Lots| with the names of |ypan the| encumbr |Valuation |been p u t{the property|proce or
tthh'gre:t?n;uu:nn::t; property or| ance to |given, if|forward to the|will not be|Rounded
halongs !I.:'n pthn any partiwhich |any by the |property, and|sold off
defaulter and any thereot property |Certificate lany other
u'thar DErson as co- iﬂliﬁhle Dchtﬂ'r k n o W n
oW IRIETS particulars
bearing on its
nature and
value
| 7 2, 3 4, 5. 6. 7. 8.
1. |PROPERTY | Not Not Ho Mot Rs.1.80 R=. 18.00
BEARING SHOP. | known known known CRORES LACS

prescribed mode below,

1. Auction/bidding shall anly be through online electronic mode throwgh the e-auction website i.e. hitps:/baanknel.com

2, The intending bidders should register the participation with the service provider- well in advance and get user D and
pazsword for parlicipating in E-auction. It can be procured only when the requisite earnest money is deposited in

2, EMD shall be deposited latest by till 0500 AM on 24,06,2026 in Wallet Bank Asset Auction Network (BAANKNET)
hitps:fbaanknet.com EMD deposited thereafter shall notbe considered for participation in the e-auction,

4, |n addition to above, the copy of PAN Card, Address Proof and Idenfity Proof, E-mail 1D, Mobile Mumber, in case of the
company, copy of board resolution passed by the Board of Director of the company of any other document confirming
representation’attomey of the company and the Receipt! Counter File of such deposit should reach is the said service
provider throwgh e-auction website by uploading soficopies on or before fill 0500 PM on 24,06.2026 and also hand
copies alongwith EMDs deposit receipts should reach at the Office of Recovery Officer-l, DRT-, Delhi by 24.06.2026. It
is alzo held that earmnes! money of unsuccessiul bidders shall be returned backin the respective accounts of such bidders
through the same mode of payment

Mmae of Auction Agency

Bank Asset Auction Network (BAANKNET)

Contact person

Mr, Uday Jadhaw {Authorised Officer of Baanknet)

Helpline Mos.,

+31-9820878255

Helpline Email Address

Support. BAANKNET@psballiance.com

Bank officer

Mr. Manoj Kumar, Chief Manager, Mobile : 8826033887,
chidid@canarabank.com

&, Prospective bidders are advised to visit website hitdsVbaanknet.com for detailed terms & conditions and procedure of
sale before submitting their bids

7. The property shall not be sold belowthe reserve price
&, The property shall be sold in 01 lof, with Reserve Price as mentioned above lot.

9, The bidder shallimprove offerin muliiple of Rs, 1,00,000/- during entire auction perod

10 The praperly shall be s0id "AS 15 WHERE BASIS™ and shall be subject io other terms and conditions as publihed on
the official website of the e-auction agency.
1. The highest bidder shall have io deposit 25% of his final bid amount after adjustment of EMD already paid in
Wallet Bank Asset Auction Network (BAANKNET) hitps://baanknet com by immediate next bank working day by 4:00
P.M. through Demand Draft'Pay Order favouring Recovery Officer, DRT-I, Delhi A/C. R.C. No. 135/2024

12. The Successful bidderfauction purchaser shall deposit the balance 75% of sale consideration amount on
before 15th day from the date of sale of the property. If the 15th day is Sunday or other Holiday, then on
immediate first bank working day through Demand DraftiPay Order favouring Recovery Officer, DRT-I, Delhi A/C.
R.C. No. 135/2024. In addition to the above, the purchaser shall also deposit poundage fee [@1% on total sale
consideration money (plus Rs. 10} through DD in favour of The Registrar, DRT-, Delhi.The DD prepared towards
poundage's fees shall be submitted directly with the office of Recovery Officer, DRT-, Delhi.

13, In case of default of payment within the prescrbed period, the depasit, after deduction the expanses of the sala, may,
if the undersigned thinks fit, be fordeited to the Government Account and the defaulling purchaser shall forfedt all claims to
the property or the amount depasited. The proparty shall ba rasold forthwith, after the issue of fresh proclamatiion of sala
Further tha purchaser shall also at be lable to make good of any shortfall or difference bebeaen his final bid amaount and
the price for which il is subsequently scld,
14, Schedule of auclion is as under -

Service of notice by all modas 28.05.2026

Inspection af property 09.06. 2025 From 1:00 pm to 4.00 pm and the same
ghall be conducted by SBI with whom the
keys of the property in guestion are lying

Last date of receiving both physica! bids alongwith proofof | 24.06.2025 Up to 5.00 pm

earnest money and uploading documents. of auction

agansy portal

Date and Time of E-Auction: 29.06.2025 Between 12:00 Noon to 01:00 PM

15. The Recovery Officer has the absolute right to accept or reject any bid or bids or to postpone or cancel
the e-auction without assigning any reasons.
Issued under my hand seal of this Tribunal on this 29.04.2026.

Niranjan Sharma
Recovery Officer-l
DEBTS RECOVERY TRIBUMAL-l, Delhi

Rs. 614139/- (Rupees Six 22.05.2029
Lakh Fourteen Thousand One Hundred
Thirty Nine Only Due As On 10-Jul-2025
Together With Interest From 11-Jul-2025
And Other Charges And Cost Till The
Date Of The Payment

Rajasthan LOAN ACCOUNT NO- HLNKRNLONS000005094448/ AP-10223143 (Branch- Neem Ka Thana)

Place: RAJASTHAN

FOR ANY QUERY, PLEASE CONTACT Mr. Vinay Rana (+91 7988605030)

For India Shelter Finance Corporation Ltd (Authorized Officer)

epaper.financialexpress.mn‘. .

New Delhi
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